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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

O.A. NO. OF 2024
IN THE MATTER OF:
RAKESH KUMAR ... APPLICANT
VERSUS
THE UNION OF INDIA & ORS. ... RESPONDENTS

REPLY ON BEHALF OF THE RESPONDENT NO.49

MOST RESPECTFULLY SHOWETH:
—=2 RESFELIFULLY SHOWETH:

PRELIMINARY OBJECTIONS:
1. That the present application filed by the applicant is

not maintainable and liable to be dismissed against
the answering respondent as the same is nothing
but an abuse of the process of law and has been
filed by the appellant with illegal and malafide

intention with a view to extort money by illegal

means from the answering respondent.

2. That the present application filed by the applicant is

nNot maintainable and liable to be dismissed as the



320

same is without any merits against the answering

respondent.

That the present application is not maintainable and
liable to be dismissed as the applicant has not come
before this Hon’ble Court with clean hands and have
concealed the material and vital facts from this
Hon’ble Court thereby attempted to misguide and
mislead the Hon’ble Court. Whereas the fact
remains that the answering respondent has not
violated any law of the Air (Prevention and Control
of Pollution Act, 1981) and Environment Protection

Law.

That the applicant has not filed or placed on record
a single document or any materia[ evidence in
support of the allegations against the answering
respondent and to show that the answering

respondent has committed any breach of law.
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However, no relief is prayed for in the present

application against the answering respondent.

That it is pertinent to mention here that the
answering respondent is a small industry of
manufacturing juice and beverage by following all
rules and regulations issued by the State Pollution
Control Board Haryana. The answering respondent
has limited work of four months in a year during
summer season and the remaining eight months the

work of the answering respondent remains closed.

There are about 13 employees employed with the

answering respondent.

That in summer season juices and beverages are
manufactured through green and clean energy by
the respondent i.e. by using electricity,biogas and
CNG which do not cause any pollution. Therefore,
the answering respondent has not violated any
Provisions of law or rules and regulations issued by

the concerned authority as well as State
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Government to control the pollution. Thus, the

present application deserves to be dismissed.

That neither any survey nor any inspection has ever
been conducted at the premises of the answering
respondent by any authority regarding violation of
pollution norms nor the concerned authority has
ever issued any show cause notice to the answering
respondent in respect of the subject matter of the
present application. No samples have ever been
taken by any authority including the applicant to
prove that the answering respondent is causing
pollution. It is pertinent to mention here that
Section 26 of the Air (Prevention and Control of
Pollution) Act, 1981 states regarding power to take
samples of air or emission and prqcedure to be
followed in connection therewith. As per Section 28
of the said Act, the samples are required to be sent
to the State Air Laboratories for analysis or tests,

but in the present case, the said process has not
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been followed, therefore, the present application ig

liable to be dismissed.

The present application is based on false, frivolous
and baseless facts which have no iota of truth and

the same is liable to be dismissed at the threshold.

That the present application does not disclose as to
what manner and through which equipments/fuels
etc. the answering respondent is emitting pollution.
Therefore, the present application is liable to be

dismissed against the answering respondent.

That the present application filed by the applicant is
not maintainable and liable to be dismissed as no
cause of action has arisen in favour of the applicant

and against the answering respondent.

REPLY ON MERITS:

That para No.1 of the application is denied for

want of knowledge.



324

That para No.2 of the application needs no reply

being matter of record.

That para No.3 of the application needs no reply

being matter of record.

That para No.4 of the application needs no reply

being matter of record.

That para No.5 of the application needs no reply

being matter of record.

That para No.6 of the application needs no reply

being matter of record.

That para No.7 of the application needs no reply

being matter of record.

’fhat in reply to para No.8 of the application, it is
submitted that the present application is based
on false, frivolous, baseless and concocted facts
and the answering respondent has nothing to do

with the allegations made in the present
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application because the answering defendant has

not done any of causing or emitting any pollution.

That para No.9 of the application is wrong, false
and denied. It is submitted that the present
application is filed by the applicant in order to
harass the answering respondent in a false
litigation. The answering respondent is being
dragged into this false litigation without any
involvement and no documentary proof to prove

the indulgence of the answering respondent in

the present matter is put on record.

That para No.10 of the application is wrong, false
énd denied. It is submitted that the answering
respondent has limited work only for four months
of summer season in a year and for rest of the
period the work of the answering respondent
remains closed. Therefore, the allegations made

In the para under reply are false, baseless and

concocted.
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11. That para No.11 of the application is wrong, false
and denied. As the present application is based
on false, frivolous and concocted facts, therefore
no orders are required to be passed against the

answering respondent.

REPLY TO BRIEF FACTS:

1. That para No.1 of the application needs no reply.

However, the applicant is put to strict proof thereof.

2. That para No.2 of the application needs no reply.

However, the applicant is put to strict proof thereof.

3. That para No.3 of the application needs no reply.

However, the applicant is put to strict proof thereof.

4. That para No.4 of the application needs no reply.
Regarding the facts relating to the law laid down by

the Hon'ble Apex Court are matters of record.
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That para No.5 of the application needs no reply.
Regarding the facts relating to the orders passed by

the Hon'ble Commission are matters of record.

That para No.6 of the application needs no reply.
Regarding the facts relating to the orders passed by

the Hon’ble Commission or Tribunal are matters of

record.

That para No.7 of the application needs no reply.
Regarding the facts relating to the orders passed by

the Hon’ble Tribunal are matters of record.

That para No.8 of the application needs no reply.
However, the applicant is put to strict proof thereof.
That para No.9 of the application needs no reply.

However, the applicant is put to strict proof thereof.

That para No.10 of the application needs no reply.

However, the applicant is put to strict proof thereof.
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That para No.11 of the application needs no reply.

However, the applicant is put to strict proof thereof.

That para No.12 of the application needs no reply.

However, the applicant is put to strict proof thereof.

That in reply to para No.13 of the application, it is
submitted that the answering respondent is
following the orders passed by the Hon’ble Courts

and Tribunals in running his business.

That in reply to para No.14 of the application, it is
submitted that the answering respondent is
following the orders passed by the Hon’ble Courts
and Tribunals in running his business. However, the
work of the answering respondent remains closed in
winter season and the answering respondent runs

its business activities only for four months of

summer season.
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That para No.15 of the application needs no reply.
Regarding the facts relating to the orders passed by

the Hon’ble Apex Court are matters of record.

That para No.16 of the application needs no reply.
Regarding the facts relating to the orders passed by
the Hon’ble Apex Court are matters of record.
However, it is submitted that the business of the
answering respondent runs only four months of
summer seasons by following all rules and
regulations/guidelines issued by the concerned
authorities and complying with the orders of the

Hon’ble Apex Court and Tribunals.

REPLY TO GROUNDS:

That this ground needs no reply. However, the

application is put to strict proof thereof.

That this ground relates to the concerned

Authorities, therefore, needs no reply.
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That this ground needs no reply as the same relates
to respondent No.5. However, the application is put

to strict proof thereof.

That this ground needs no reply as the same relates
to respondent No.5. However, the application is put

to strict proof thereof.

That this ground needs no reply. Regarding the
facts relating to the orders passed by the Hon'ble

Tribunal, the same are matters of record.

That this ground needs no reply. Regarding the
facts relating to the orders passed by the Hon’ble

Tribunal, the same are matters of record.

That in reply to this ground it is submitted that the
answering respondent is following all rules and
regulations issued by the Hon'ble Tribunal and the
State Pollution Control Board as well as Central

Pollution Control Board and other concerned



331 4

13

authorities, in running its business as submitted ip
foregoing paras of the reply. Therefore, no

orders/directions are required to be passed against

the answering respondent.

That this ground needs no reply. However, the

applicant is put to strict proof thereof.

That this ground needs no reply. Regarding the

facts relating to the orders/law passed and

laid
down by the Hon’ble Apex Court, the same are
matters of record.
That this ground needs no reply. Regarding the
facts relating to the orders/law passed and laid
down by the Hon'ble Apex Court, the same are
matters of record.
That this ground needs no reply, However, the

applicant is put to strict proof thereof.
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Para regarding jurisdiction, it is submitted that the
Hon’ble Court has no jurisdiction to try, decide and
entertain the present petition as business/work place of

the answering respondent is located in Hissar, Haryana.

Para regarding limitation and cause of action, it is
submitted that no cause of action ever arose in favour of
the applicant and against the answering respondent and

the present application is barred by law of limitation.

The prayer clause of the application is wrong, false and
denied. It is submitted that in view of the above
submissions, the applicant is not entitled to any relief as

alleged in the petition against the answering respondent.

In view of the facts set out herein above, and the
submissions made herein above, the applicant is not
entitled to any relief as alleged against the answering
respondent. It is most respectfully prayed that this

Hon'ble Court be pleased to dismiss the present

14
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application with exemplary cost against the answering
respondent.

RESPONDENT NO.49
DELHI.
DATED: THRO%/G:!}J o 5 \)\/
RANDHIR KUMAR & SURENDER SONI
ADVOCATES
COUNSELS FOR RESPONDENT NO.49
VERIFICATION:

Verified at Hissar on this _ day of January, 2025

that the contents of the reply to the application are trye
and correct to my knowledge and those of'paras No.1 to
10 of the preliminary Objections are basedq upon legal

information received and believed to be true. Last Para is
Prayer to this Hon’ble Court,

< AaN —
RESPONDENT NO.49
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

O.A.NO._____ OF 2024

IN THE MATTER OF:

RAKESH KUMAR ... APPLICANT
VERSUS
THE UNION OF INDIA & ORS. ... RESPONDENTS
AFFIDAVIT

I, Rajender Parshad S/o Paras Ram, authorized signatory
of M/s Alpha Agro Foods International Pvt. Ltd., Plot
No.179-B, Sector 27-28, Industrial Area, Hisar Haryana,

do hereby solemnly affirm and declare as under:-

1. That T am the authorized signatory respondent
No.49 in the above noted application and am well
conversant with the facts of the case and as such

competent to swear this affidavit.

2. That the accompanying reply to the application has

been drafted by counsel for the respondent No.49

under its instructions and the contents thereof have
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--.correct to my knowledge, no part of it is false

335 v
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been read over and explained to me in vernacuia-
and after understanding the contents of the same,
state that the same are true and correct to my

knowledge derived from the records. The contents

ﬂ\

of the accompanying reply to the application may D

D

read as part and parcel of this affidavit and

same are not being repeated herein for the sazke of

brevity.
DEPONENT
VERIFICATION:-
Verified at Hissar on this day of January, 2025

-

that the contents of the above affidavit are true

()
()

8V
)
()

— néthing material has been concealed therefrom.

}"} i C

DEPONENT
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

O.A. NO.___ OF 2024
IN THE MATTER OF:
RAKESH KUMAR APPLICANT
VERSUS
THE UNION OF INDIA & ORS. .. RESPONDENTS

N.D.O.H.: 17.02.2025
LIST OF DOCUMENTS

1. Authorization letter made by the respondent company in
favor of the respondent.
2. Copy of Aadhar Card

; 3. Copy of Udyam Registration Certificate.

DELH]I.
DATED: THROUGH
(‘i/ > éw
RANDHIR KUMAR & SURENDER SONI
ADVOCATES

COUNSELS FOR RESPONDENT NO.49
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g ALPHA AGRO FOODS
y INTERNATIONAL PVT. LTD. ,

» Plot No. 179B, Sector-27 & 28, Hisar
Regd. Office : 99-N, Basement, Model Town, Hisar

M. : 94163-57451

¢

I Ref. No... g2 & lon 5 ......... Dated.-ﬁ.@l. :‘!GW uars. . :C <

To whom it may concern:

Today on dated: 3 of January,2025, at 10:30 a.m.
Board of Directors meeting has been held in which
Board of Directors appointed to Mr. Rajender
Parshad S/o Paras Ram as Authorized Signatory of
Alpha Agro Foods [nternational Pvt. Ltd. to file
Vakalatnama, Reply, Affidavit of Evidence along with
all other Legal Work in the Legal case titled as
Rakesh Kumar Versus Union Of India & ors. on
behalf of Company 1i.€. Alpha Agro Foods

International Pvt. Ltd.

Managing Director,
Rajender Parshad,

el

b

—
By o

s |
=
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State Haryana,

IN Code 125001,
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Print : Udyam Registration Certificate

WA ST HEHUE
< [ ] -———
Government of India T, T T ST

§ . RO SHALL § WM ERTERPRISES
HeH, &Y Tq | IaH HATAD '
Ministry of Micro, Small and Medium Enterprises 1

UDYAM
REGISTRATION CERTIFICATE

-

Our small hands to
make you LARGE

UDYAM-HR-06-0001143

M/S ALPHA AGRO FOODS INTERNATIONAL PRIVATE LIMITED

. SMALL ( Based on FY 2020-21)
FERDOF DNTRR PR (SMALL During FY 2019-20)

MANUFACTURING

SOCIAL CATEGORY OF GENERAL
ENTREPRENEUR r
SNo. Udyog Andhaar Memorsndum | o T Umiqy Name T
NAME OF UNIT(S) ! - e e
1 HRO06B0001090 ALPHA AGRO FOODS INTERNATIONAL P! LIMITED |
l-"anDooron:h No. |99-N o | Name of Premises/ I!ulldlng_l | ASEMENT A\
Village/Town | HISAR | Block . |
OFFICAL ADDRESS OF ENTERPRISE | Road/Street/Lunc |MODEL TOWN J(ley | HISAR 1
State | HARYANA | District HISAR , Pin 125001
Mobile | 988840286 | Emait: T aiphasgrotocd@gmeilosm |
DATE OF INCORPORATION /
REGISTRATION OF ENTERPRISE 06/04/72017
DATE OF COMMENCEMENT OF
PRODUCTIONBUSINESS B3/013018
SNo.|  NIC2Digit | NIC 4 T
NATIONAL INDUSTRY e Tt 1 4 il . NICSPIIRE . | Ao )
CLASSIFICATION CODE(S) 1 !0 - ¢ of w 1030 - Pr ing and preserving | 10304 - Manul: of fruit or vegetable juices and | Manufacturing |
food products of fruit and vegetables | their concentrates, squashes and pawder i |
DATE OF UDYAM REGISTRATION 23/09/2020

In case of gradua(iun tupward/reverse) of status of an enterprise, the benefit of the Government Schemes will be availed as per the provisions of Notification No. N0, 2119(K) dated

26.00.2020 issued by the M/o MSME.
1)

Diselaimer This is computer gencrated stateme, i e s Printe
wony y d s nent, no sipnature required . Prnted trom bigpe wdyamreetiaton vov i & Date of prnomg: - 2706 2020

For any assistance, you may contact:

I. District Industries Centre:  HISAR ( HARYANA

2. MSME-DI: KARNAL ( HARYANA ) BE A

CHAMPION
with the
Ministry of

MSME

Visit : www.msme.gov.in | www.demsme.gov in | waww.c hampions qov.ir
9 H fLrLs ge [¢ ’ plons.gov.in

"'} @msmechamplons

Follow u ,@mlnm‘m. 2 (’T’-“

hitps:// ' : |
P udyamrogmrauon,gov.inIU_dygm_‘Uur/Udyam_PrmlAppl|canon.a5px B
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icro, Small and Medium Enterprises
Udyam Registration Number : l)\A)I-HR—ﬂ(i—I)OﬂIHS

Type of Enterprise SMALL

Major Activity Manufacturing
: M/S ALPHA AGRO FOODS
 Private Limited Company ‘

Name of Enterprise | INTERNAT IONAL PRIVATE
LIMITED

Type of Organisation

 MISALPHA AGRO FOODS

Owner Name INTFRNATI()\IAI PRIVATE PAN AAPCA42321,
LIMIT

+ Do you have GSTIN No

Mobile No.‘ 7988840286
|
Email 1d

alphaugroﬁ)od(a;gmail.com Social Category ' General
Gender Male

Specially Ahled(DlVYANC) No
Date of Incorporation 06/04/2017 Date of Commenccment of

/012018
Productlon/Busmcss 03/01/20
Bank Details

Bank Name T IIFS C‘O& - i - hBanl_c Account Number
HDFC Bank Limited HDFC0001433 50200056868770
Employment Details
Male Female Other 1 Total
15 S |

Investment in Plant and Machinery OR Equipment (in Rs.)

F"*\"”"'ﬂéiﬁs]&ﬁ"&f costof | —_'“\} ] Th‘"
Pollution Control, Net Investment in Plant and Export |
S.No. hr{ancpal En!rcrprm \crllttcn‘:])ll;\‘vln Research & Dcvelupment Machinery OR hqulpment[(A)- Turnover | [Net Iun;wcr :-‘sl:’l;ll""‘ ITR
ear ype alue ( ) ‘ and Industrial Safety (B)] I ® | lA-@) e
L w Devices | | ‘ i
— L = B e S e —— - e = ——| - =] eo—
1 2020-21  |Small 38530]45.00 \v04 38530145.00 110.00 ‘ |X2375580.()0‘ Yes TR
' | ! ‘ | | ‘ -3,
| { j | 5. 6
- ~ T TR Y W et
2 2019-20  [Small 137660451.00 (0.00 37()()045] 00 :0.()0 w74848()9“ 00 Yn\ ITR
| | | !
. L L . = S | — I e | W . e
201819 Small —[42049763.00 50000000 41549763.00 0.00  1219326256.00 [Ves
Unit(s) Details
SN Unit Name Flat | Building Vullagcl‘lown Block | Road City | Pin ‘ State » District
ALPHA AGRO FOODS INTERNATIONAL pRIVATE: | PlotNo | Sector 27- | Inqustrial i | I
LIMITED 1798 2% | Area E R‘:‘c‘:‘”‘" Hisar 1125005 HARYANA | HISAR
Official address of Enterprise
I-Ial/l)nor/BImk '\n . 99-N Numl uf Prumlws/ BulldinL i BASEMENT
\lllagt/luwn IHISAR o Blnck S
RoadStreeylane o LIOWN T( .Ty e ~THisAR
- T —— T — ——— - ——— 3 =y o -
[Moblte "7 T9KKEA0286 3|{mni|: I Tatphaagrofoodcgmarl com
National lndustry Claxsmcatlnn Code( S)
S\o Nlcz D| it S o T T - Activit
8 ] ie 4 D‘Z" Nic 5 Digit ' AaTR
I(l Manufaclurc of foud 11)30 Promg,,m
nmduch

g dn(l prunmn;, nl Innl 10304 - Manufacture of fruit or vegetable juices and their concentrates, Manutacturing
and vcgcuhles |

Squashes and pow der 213
hitps: //udyamregnstrauon .gov, mlUdyam UserlUdyam PnntAppllcallon aspx
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VAKALAT — NAMA
In The Court of Hon'hle M@}[%& _6[)((’@47 Mﬂ&,?@ﬁ_}bﬂﬁéﬂﬂdﬂ, Mer) :D(—‘ﬂ}v

RaJesh Korar g o J/om o,

Know All to whom these present shall income that 1/ We " f — .
B th &S’/['?M ?f Abpha ﬂ/}ﬂo fouds, Tt - ) M a¥ Lletro179-8, Sec-27-28  Hudor , Wy

Do here appoint

Surender Soni & Randhir Kumar,
Advocates, .
En No. D- 1809/2001, D-3227/20 )
Ch. No. 276, Old Block- IInd, Delhi High Court, New-Delhi
(M.) 98184-03688, 91234-16.910
Email: soni.surenderk13@gmail.com

y i d au ll()] iZ(f
: >4 ate 1n the noted case an

“]l‘l'l‘ m alter called the HdVOCc [e) to b(, mj /Our AdVO(i:d € i =

- C g >d i Gy bOVC noted case 1r h S court or 1r any o t €T (:()ll] Or
him:- {0 act appeanr ar d pl(,(ld in the cl : . .

tribunal n which the same Ill('ly be tried or heard and also in the appe ate COLUtS

icati jecti r petitions or
To Sign, file and present pleading, replications, appealsl, Cross Z?}quitm:et?tiois replice,
executions  revision  restoration withdrawals comprom:jsedo; necessany proper for the
objections or aflidavits or other documents as may be deede
prhsvcu\ion ol the said case in all stages.

To file and take back documents.

i i i i i or
To Withdraw or compromise the said case or submllt to arbltrat.u)n any differences
disputes that may arise touching or in any manner relating to the said case.

To take out execution processing.

To appont any other Legal  Prectitioner authorizing him to exercise the power apd
authoritics hereby conferred upon the advocate whenever he may think fit do and to sign
the power ol attorney on out behalf.

And 1/We (he undersigned do hereby agree to ratify and confirm acts done b

or his substitute in the matter as my/our own act as it jg done by me/us to
purposc.

And 1/We the undertaken that 1/We or m

y/our duly authorizeq agent would appear in
Court on all hearing and will inform the adw

ocate for appearance. When the case is called.

And 1/We the undersigned to hereby agree not to holg the

responsible for resul( of ajq case in consequence of his abge
said case is called up for hearing or for any negligence of said

advocate or hig substiture
nce from the Court when the
advocate or hig substitute.

And 1/ W undersipnd (o here
agreed by me/us (g he
withdraw from 1
allowed [0 an

by agree (hat in the
paid to he Advocate re
Prosccution of he
;ul]uum.'lnu'nl the Adv

event of the whole of one part of the fees
: Maining unpaid. He shall be entitled to
said case untjl pe Same is pad-up. If any costs are
ocate would he entitled (o (he same.
I the withesy where of I/We ( i

3t 0 hereby geq my " handg Cwhi
been undersiood bY me/us this S)'dof Lmy/our hangg to these presents of which have

&JQIA;_,“B oL

Client

My S
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Reply on behalf of Respondents no. 26,38,39,45,49,57,90 in case no. OA Ngé212024

T message

Surender Soni <soni surenderk 13@gagmail.com>

Wed, Jan 22, 2025 at 3:33 PM
O pulkitkapoor09@gamil.com

Rakesh Kumar versus The Union Of India pending Before the Hon'ble National Green Tribunal, Principal Bench, New Delhi.

We refer to the matter above and confirm that we act for Respondents no. 26,38,39,45,49,57,90 in this matter.

The O.A mentioned above is listed for hearing on 17-2-2025 at 10.00 am to answer the application and to file the written
Statement

Note: Paf of Written Statement along with copy of documents is also attached with this email.)

Regards,

Attachments below:

E Respondent 57_compressed_compressed.pdf

E Respondent 90_compressed.pdf

§ attachments
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— 5742K

.'_-] Respondent 38.pdf
= 5536K
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6346K
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— 5315K
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